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: 1665.94 Heard learned counsel

e T lNr A.S, Choudhury on bshalf of the
| Euo. applicants, Shri Boloram Pegu
and Shri Anup Kr Gogoi, Inspectors

S & it Smamn,

A4

This aprheation 1818 & & o E

form mﬂ w(hnxnw& iof Central Excise Anti Evasigd,.

4 gt (i. ' R ; . : .

deprwited VR ¢ , _} Perused statement of- grievances and
IPOSD Ho B L 6D ¢ . , var L

¢ reliefs sodght for in this applica=
. tion. In support of the gfigyaqpes
¢ in the application, Mr Choﬁdhﬁry
: refers to the Establishment -Ordep
- No.131/89 dated 30,6,1989 concerning
rotation of postiné of Inspectors of
g Central Excise within the same v
; station (Annexure=3), Also heard

 learned Addl. C,G.S.C. My G, Sarma.‘
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Dated ... 1303 .

Y Issue notice on the res;:ol}’
% ents by Registered Post to shou Caus
I by 30. 6.1994 as to why this )
application should not be entertaine
(admitted) for scrutiny and grant
relief to the applicants by quashing
thegimpugned transfer orders

-
>

Hgard counsel of the parties

on the interim relief prayer. Both the
{ applicants have been transferred vide
~éimpugned Establishment Order Nao,127/94
Edated Shillong the 5.5.1994 (Annexure-
:uithih the same station (Jorhat) from
{ Anti Evasion to A.PR.0. and Valuatic
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ﬁaranch‘reSpectiuely, and in their
i places, respondents No.6 and 7, namely
gShn D.N. Deley and Smt Ninamani Phuka
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16.5.94 o - o
(S1.No. 5 and 2 respectively) have
been transferred from AL ROe and
Valuation Branch respactively. We
consider it just and expedient to
pass an order of status quo till
disposal of the show cause referred tt
above. Accordlngly we order that
status quo in respect of tg% %gfices
held by these four officers/ftoday
shall be maintainad.
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Intimate all concerned

T ; o , immediately. P
Vrug { | //\[I\"\%G"X

" Office to inform official ™ -’ " : Q.‘ Chai: )

respondents No.4 and 5 . » | ice=haiman

telegraphically at the cost . .

“of the applicant. T ‘ ' , .

Copy_ofi_the order may be - : égﬁ,/'

fxx, .. |furnished to - km Member

tha counsel fog the parties. n ‘
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“ Heard learned counsel lir I.
Hussain on behalf of aoplicants Shri
Boloram Pegu and Shri Arup Kr. 30Q0i.,
Peruséd statements of grievances and
reliefs sought for in this applicatio
Mr Hbésain submits for admission of
this application and continuation of
the interim relief granted on 16.5.94
till disposﬂl of this application, Sr
CoGoS.C Mr S,AL1L submlt% that, LGQ two

appllcants have no case as théa "Were

‘transferred in the same_statlon(quha

from Anti Evagion to A.P.R.0 and
Ualuation Branch respectively.in thea
office DF the Assistant Co‘lector,
Central Ex01se, Jdorhat - le151on.

The applicants have impugned th
Establishment Order No.127/94 dated
Shillong, the 5.5.1994 (Annexure=2) o
the ground that it was contrary to th
Establishment Order No.131/89 dated
~30.6,89, This order dated 30.5. 815
relates to rotation of pOQLan éﬁ \?
Inopep ors in different field¢to* dﬁue
working dpportunity. This arrangement
made by the authdrity and ExécutiVE
Officers' Association may conflict ui
rules of transfer of Inspectors in
" different field¢uithin the same stati
DeVlathN From such arranqement for
admlnlstratlve convenience cannot be

regarded as breach of condition of
service of Inspectors of the Central
Excise. This also may obstruct the

- discretion of the autnority to transf
Inspector from one table to other for
admlnlstratlve reasons. We hold that

transfer order of this nature cannoc

contdae.s
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be assailéd on ground of arrangemsznt
under the order dated 30.5.89,

- Therefore, ve find no justifi-
cation to entertain this application,
The transfer order is not malafide.,
ARccordingly this apolication . is not
entertained and rejected.

Interim order dated 16.5.3¢ is

vacated,




